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Misc.(Crl) Case No. 481/2021 

O R D E R 

 

03-01-2022 

This is an application u/s 439 Cr.P.C. filed by Alimuddin seeking bail 

for accused Abdul Motaleb in connection with Jamuguri P.S. Case No. 

218/2021 corresponding to G.R. Case No. 3976/2021 u/s 302/201/34 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the case diary received today. 

Learned counsel appearing for the state Sri Munin Baruah objected 

the bail petition contending inter alia that it is a heinous crime in which 

accused not only committed murder of one Amirul but also attempted to 

cause disappearance of evidence of murder by suppressing the dead body 

under the cover of water hyacinth. So, accused may not be released on bail. 

On the other hand, learned counsel appearing for the accused 

submitted that the main culprit is Ishab Ali who committed the heinous crime 

but the present accused has been wrongly charged by police on the 

suspicion of having involved in the crime and consequently arrested him on 

09-11-2021 and since then accused has been languishing in jail for no fault 

of him. Moreover, it is contended that by this time there is nothing remain to 

be investigated therefore, the learned counsel prays for bail. 

However, having heard the learned lawyers appearing for both sides 

and on careful examination of the case diary, it appears that the present 

accused namely Abdul Motaleb is one of the key conspirator and player in 

the cold blooded murder of deceased Amirul who have killed unarmed Amirul 

when he was sleeping in his rented house by hitting him with a hammer in 

his head and vital part of the body and also pressing his neck by gamocha at 

the dead of night and thereafter thrown out the dead body in a pond under 

water hyacinth to cover up their misdeeds. 

As it appears, the crime has been committed in cold blooded and 

preplanned manner. 



2 
 

Given the heinous nature of the crime and evidence emerged in the 

case diary, this court do not consider it a fit case to grant bail to accused 

Abdul Motaleb. 

In the result, bail petition stands rejected. 

Send back the case diary in seal cover. 

Accordingly, Misc(Crl.) case disposed of.  

Sessions Judge 
               Sonitpur, Tezpur. 


